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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2q3> of 2025/RG/LP Dated: 93 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Rashid
S/O Abdul Rashid Sheikh
R/O Amlar Tehsil Tral & District Pulwama.

vide notification No. 892 of 2024 RG/LP dated 30.05.2024 for a

period of one year has been extended UP to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID'

The renewal / extension of provisional licence/enrollment must be
souahZEIBf expiry unless the absolute/final enrollment as an
Mocate is ordered there before.

By Order

Additional Regi';trar
'ction)

N„ Hba 3. -3+/RG/LP D,t,d, 23 07.2025

Copy

1
2
3.

forwarded to the: -

Principal District and Sessions Judge, Pulwama'

IiT;;Fac: : :a:? f ) IB::rv :ron:: : to fIJ =:: : 1Vser= :Lea r 1 • fo r P u b I i c a t i o n in the ned issue of
Government Gazette.

EFaide?:.:&:rF£ritji§LarJJus:c£?tLo£kpaun:ar;§bkh, Srinagar for uploading on the

g:REg=eF£trE-vI High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Junaid Rashid, Advocate

for information and necessarY action'

4
5.

6.

7.

Fd

[istrarAssistaif
P ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 q &:3 of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tamcy Gul
D/O Gh Mohd Rather
IUO New Colony, Bonmakhama, Tehsil Magam District Budgam.

vide notification No. 2578 of 2023 RG/LP dated 09.11.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought M3 +n© e the date of expiry unless the absolute/final enrollment as an
Mcate is ordered there be@

r''#W
Additional Registrar

+F'r"'"’
By Order

N„ qb 239-qgRG/LP D,t,d, ::23 07.2025

Copy forwarded to the: -

1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi. . f

&Lna&b£’ Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Budgam.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website.
ii:Rbrgg-iiE}ary, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Tamcy GuI, Advocate

. ....for information and necessary action.

Assis rar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2Lf 39 of 2025/RG/LP Dated: .23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Simran Khursheed
D/O Khursheed Ahmad Waza
R/O Ward No.5, Main Market, Tehsil & District Bandipoa.

vide notification No. 2234 of 2023 RG/LP dated 28.09.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souahmore the date of expiry unless the absolute/final enrollment as an
Mate is ordered there befw

By Order

Additional Registrar
pction)

N„ Llb'tHe '53/RG/LP Dated: 23 07.2025

Copy forwarded to the: -
1
2
3.

4
5..

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication
Government Gazette.
President, District Bar Association, Pulwama.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar
official website.
Inc,harge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Simran Khursheed, Advocate

for information and necessary action.

in the next issue of

for uploading on the

information and also

!gistrarAssis'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 q 3 f of 2025/RG/LP Dated: /3 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shah Omar Mustafa Veeri
S/O Shah Bashir Ahmad Veeri
R/O Veeri, Tehsil Bijbehara, District Anantnag.

vide notification No. 310 of 2023 RG/LP dated 14.02.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL. B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there be@

By Order

Ad'ditidfJl r

IPr"N„ L1 b9 Sq'61/RG/LP Dated: 23 07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag.
cpc e_c8urts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website
InihbrgeLibrary, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Shah Omar Mustafa Veeri, Advocate

.for information and necessary action.

Ira rAssistaPl'
(hP. S9.R.„)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 tl B4 of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiha Mukhtar
DIO Munshi Mukhtar Ahmad
R/O Ferozpora Tehsil Tangmarg, District Baramulla.

vide notification No. 616 of 2022 RG/LP dated 27.05.2022 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL. B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Additionat kegistrar

N„ q 62 eI- Gq/RG/LP D,t,d, 23 07.2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication
Government Gazette.
President, District Bar Association, Baramulla.
cpc, e-courtst High Court of J&K and Ladakh, Srinagar
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Madiha Mukhtar, Advocate

for information and necessary action.

in the next issue of

for uploading on the

information and also

It rarAssist£R
(hP. S/ecjion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 L{% ;} of 2025/RG/LP Dated: 2 % .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qazi Abdul Waris
S/O Qazi Abdul Lateef
R/O Lalpora, Bonpora, Tehsil Beerwah, District Budgam•

vide notification No. 709 of 2021 RG/LP dated 19'07'2021 for a

period of one year has been extended UP to 31.12.2026 after
condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned UniversitY and

verification of his/her character and antecedents from the CID'

The renewal / extension of provisional licence/enrollment must be
souatHMm@rMmL£sJD
ere before.

By Order

Addition
L.P,

RegiYtrar
;eJ)tion)

No, tf6176-a+RG/LP D,t,d, 93 07.2025

Copy

1
2

3.

forwarded to the: -

Principal District and Sessions Judge, Budgam-

1S :baJ I I Ei: :: FRi: IE : to fJ E:: : NSer% Be! r I • f0 r P U b I i C a t i O n i n t he nea issue of

Government Gazette.

[[F:He::Jb:isllri?ji§har(f;usici?tLo£kBaundgaLTdakh, Srinagar for uploading on the

fIEESgM£eF£tr;wI High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Qazi Abdul Waris, Advocate

.for information and necessarY actlon'

4
5.

6.

7.

,trar
1)C
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2q3g of 2025/RG/LP Dated: 93 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sihrul Islam
D/O Gh Mohmad Banday
R/O Aripanthan, Tehsil Beerwah, District Budgam.

vide notification No. 518 of 2021 RG/LP dated 08.06.2021 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A&dition41 ReJistrar

VU'N„ q6 ?at-g /RG/LP D,t,d, :?b 07.2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website
Inc,harge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Sihrul Islam, Advocate

. .....for information and necessary action.

aS:trarAssista
P. Secti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 7y bq of 2025/RG/LP Dated: /g .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kaiser Majeed Dar
S/O Abdul Majeed Dar
R/O Rathsun (Malpora), Tehsil Beerwah, District Budgam.

vide notification No. 744 dated 19.09.2019 for a period of one year

has been extended up to 31.12.2026 after condonation of delay

and subject to the verification of his/her Certificates/LL.B Degrees

from the concerned University and verification of his/her character

and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Idditionat Registrar

N„ LIb 79b -IB/RG/LP
1)\(L.B

Dated: 23 07.2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication
Government Gazette
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar
official website.
Incharge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Mr. Kaiser Majeed Dar, Advocate

. .,...for information and necessary action.

in the next issue of

for uploading on the

information and also

istrarAssist:
P. Seclion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: PL/yo of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act1 1961 in favour of

Mr. Ameen Hussain
S/O Mohmmad Hussain Rather

R/O Ratherpora Bumthan Mirbazar, Tehsil & District Anantnag.

vide notification No. 39 of 2023 RG/LP dated 10.02.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delaY and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/fmBMiiTnigm
Advocate is ordered tt

By Order

dditional Rel rar
Se/ttion)\I

No: t/699 ed.I /RG/LP D,t,d, 93 07.2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Ameen Hussain, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 2„L+1 ,f2025/RG/LP Dated: /3 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yawer Elahi Sofi
S/O Showkat Ahmad Sofi
R/O Model Town-A, Tehsil Sopore, District Baramulla.

vide notification No. 2085 of 2023 RG/LP dated 13.09.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqh„ nlesg ale absolute/final enrollment as an
Advocate is ordered there before.

By Order

Addition:1 Registrar
1)P( sI

N„ t{b3'2-oR/RG/LP D,t,d, 23 07.2025

Copy
1

2
3.

forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Sec,retary1 Bar Council of India, New Delhi.
&;nage£’ Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Baramulla.
IfF(:--e:Cf8urts,- High Court of J&K and Ladakh1 Srinagar for uploading on the

PnnIR:gTL?£trE'ry, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. yawer Elahi Sofi, Advocate

for information and necessary action-

4
5.

6.

7.

trar
Sec
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 q q2 of 2025/RG/LP Dated: P3 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tawfeeq Ali Banday
S/O Zulfiqar Ali Banday
R/O H.No. 43, Rose Avenue, Peer Bash tipp. Police Hqr,
Tehsil khas District Srinagar.

vide notification No. 2066 of 2023 RG/LP dated 13.09.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL. B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Abditid£gl Reaigtrar
Section)

N„ tq 6316-II/RG/LP Dated: 23 07.2025

Copy forwarded to the: -
1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CP(, e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website
Inc,harge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Tawfeeq Ali Banday, Advocate

. . ....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR.
(Exercising powers of Bar Council under Section 58 of the Advocates Act) 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ;It+Q3 of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashraf
S/O Ghulam Mohd Pandit
R/O Uthoora Post Office Pinglana, Tehsil & District Pulwama.

vide notification No. 930 of 2024 RG/LP dated 22.11.2019 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,dditional Registrar

N„ Ll b3\& -2';/RG/LP Dated: 23 07.2025

Copy forwarded to the: -
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website
Incharge Library1 High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Mohd Ashraf , Advocate

. .....for information and necessary action.

IT
qjstrar
lion)

Assisti
P. Se.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 qlIq of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saba Altaf
D/O Altaf Hussain Naik

R/O H-5 Cooperative Colony Peerbagh, District Srinagar.

vide notification No. 1744 of 2022 RG/LP dated 10.11.2022 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before,

By Order

Additional Registrar

y ;r"’No: q6'32G-33 /RG/LP D,t,d, 23 07.2025

Copy forwarded to the: -

1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manage£ Government Press1 Srinagar for publication in the next issue of
Government Gazette.
President1 J&K High Court Bar Association, Srinagar.
CPC e_Courts, Hiah Court of J&K and Ladakh, Srinagar for uploading on the
official website.
inihargg–-Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Saba Altaf, Advocate

for information and necessary action.

istrarAssistgg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 ?'rf of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Snober Muzafar
D/O Late Muzafar Hussain Malik
R/O Saidpora Payeen, Tehsil & District Shopian.

vide notification No. 126 of 2022 RG/LP dated 25.02.2022 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL. B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Al tional Registrar

W'$TNo: LI 633 y-yI/RG/LP Dated: 23 07.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar
official website.
Inc,harge Library, High Court Wing Jammu/Srinagar for
keeping record of the same.
Ms. Snober Muzafar, Advocate

. ..... for information and necessary action.

in the next issue of

for uploading on the

information and also

i
st rarfk961Assista

.P. Section)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: aLl 14 e of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waqar Ahmad Bajard
S/O Mushtaq Ahmad Bajard
R/O Hari9aniwan, Tehsil Kangan, District Ganderbal.

vide notification No. 1250 of 2023 RG/LP dated 06.06.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'Additional FiegistYar

N„ h 63 LIZ-La/RG/LP Dated: 23 07.2025

Copy forwarded to the: -
1
2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website.
Int„harge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Mr. Waqar Ahmad Bajard, Advocate

. .....for information and necessary action.

ie&istrarAssis'
(L.P. Sec
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powefs of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 qq 7 of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Danishta Riyaz Shah
D/O Riyaz Ahmad Shah

R/O Sallar Bonpora Tehsil Sallar District Anantnag.

vide notification No. 1878 of 2023 RG/LP dated 08.09.2023 for a

period of one year has been extended up to 31.12.2026 after

condonation of delaY and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
@Le e/fiMiFenr' II t . -
te is ordered there before.

By Order

,dditional/Regi;trar

No: t< 63 S . -St/RG/LP Dated: 23 07.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on the
official website
Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Danishta Riyaz Shah, Advocate

. .....for information and necessary action.

AssistaXtktgibtrar
(L.P. Secjion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + + + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2// ed of 2025/RG/LP Dated: 23 .07 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumaiya Yousuf
D/O Mohd Yousuf Karam
R/o Qamawvari Arjamand Lane-2, Tehsil Shalteng District Srinagar.

vide notification No. 2877 of 2023 RG/LP dated 27.12.2023 for a

period of one year has been extended UP to 31.12.2026 after

condonation of delay and subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqtmMmHMpirv unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Abditional Regist'iar

W”Fon)
07.2025Dated,N„ qc,3 €8’kg/RG/LP

Copy forwarded to the: -

1
2

3.

4
5.

6.

7.

Principal District and Sessions Judgel Srinagar-
Sec,retary1 Bar Council of India, New Delhi. . ' . E

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

[ F(? i de: 2:b J :: 1Tj ?ghh IEIIppIi?ourn1E!!:fr Ii :II? ;i :: i oLn; L£rLnhTqgina gar for uploading on the

Pnn:REg=eF£tr;vI High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
Ms. Sumaiya Yousuf, Advocate

. .for information and necessary action-

Sec


